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is in commensurate with the profit earned on
the sale of the cloth in those countries?

SHRIN. KANUNGO: I believe so.

wiE afet & wm & fre@ @
wr wfa

*¥gR. ot Taw fag dEw
FAT AW FA TE A BT T HGT
fo Fa7 97 w9 2 f wife=d, srdwe,
AR W AW F BT afeEl &
WIRT # faamd o &7 35 "1, feuE
#1 g€ wf F1 s &7 Fowe wArEe
q =l aF "wdw @ e 8 ; A%
afz gi a1 =0 &9 aF 0dT g g4
T oy 2 7
t[TREATY OF CESSION OF FRENCH

ESTABLISHMENTS IN INDIA

*462. SHRI NAWAB SINGH CHAUHAN:
Will the PRIME MINISTER be pleased to state
whether it is a fact that the Treaty of Cession
of the 28th May 1956 of French
establishments of Pondicherry, Karikal, Mahe
and Yanam has not so far been ratified by the
French National Assembly; and if so, when it
is likely to be ratified?]
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LAKSHMI MENON): The Treaty has not yet
been ratified by the French National Assembly
as the necessary Bill could not be introduced
due to frequent changes in the French Cabinet
and also because of the fact that the
Government of France were much pre-
occupied with various other problems. "We
have, however, requested early ratification and
it ls understood that the French National
Assembly would discuss the matter towards
the end of the current year.]
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to Questions

SHRIMATI LAKSHMI MENON: I have
already mentioned it in tfie answer.
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SHRI JASWANT SINGH: Is it true that a
committee of the French National Assembly

has recommended that this treaty should not
be ratified?

Mr. CHAIRMAN: Is it true that a
committee of the National Assembly
recommended that the treaty should not be
ratified? Tliat is the question.

SHRI JAWAHARLAL NEHRU: I believe
there was some such report but I do not think
much importance is attached to the expression
of opinion by a few members of a committee.

SHRI JASWANT SINGH: In cftse the
treaty is not ratified what will be the effect?

SHRI JAWAHARLAL
question does not arise now.

NEHRU: That

SHRI KISHEN CHAND: In many cases
delay has changed the situations and then their
have been alterations in the treaties. May I
know what steps are being taken by our
Government to see that there is no
extraordin'ar}' delay in the completion of this
treaty? The world sit' lation may change and
there may be alterations thereby.

SHRI JAWAHARLAL NEHRU: The hon.
Member has not followed my first answer to
the question, which is an adequate answer to
the subsequent question.

SHrIP. C. BHAN J DEO: May I know, Sir,
if it is a fact that the French Government still
holds out in the hope that if the Hague Court's
opinion about the claims on Goa goes against
India they too will be able to claim a right of
passage back to their territory?
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MR. CHAIRMAN: No insight into their
mind.

to Questions

SHRI JAWAHARLAL NEHRU: The hon.
Member speaks of the right of passage. Right
of passage from where to where?

SHrRI P C.BHANJ DEO: The Portuguese
have claimed right of passage to India. .....

SHRI JAWAHARLAL NEHRU: Anybody
has free passage all over India.

SHRI P. C. BHAN J DEO: ... in regard to
Nagar-Haveli.

MR. CHAIRMAN: If the question of Goa
is decided against India will it encourage the
French People to hold ou?  That is what he
means.

SHRI JAWAHARLAL NEHRU: I do not
think it has any relevance. Apart from this the
hon. Member himself refers to the right of
passage. Now does the right of passage arise
in regard to the French with respect to French
territories?

EDUCATED UNEMPLOYMENT

*463. MOULANA M. FARUQI: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state whether any action hat been
taken in pursuance of the Planning
Commission's recommendations referred to in
para 11 on page 11 of the Annual Report of
the Ministry for 1956-57 for eliminating
educated unemployment; and, if so, what?

THE DEPUTY MINISTER oF LABOUR (
SHRI ABID ALI) : Yes, two Work and Orientation
Centres, one each at Kalamassery in Kerala and
Delhi have started functioning. A third Centre
has been sanctioned in Kalyani, West Bengal.
Two small scale production Centres, one at
Thiruvella and the other at Ettu-manur in Kerala
were sanctioned during 1956-57. 15 more such
Centres I are proposed to be set up during I
1957-58. A draft Scheme for the



